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IN the: central aopiinistrath/e tribunal A'"/
PRINCIPAL BENCH MEU DELHI

O.A. Noo491/91

Neu Delhip datad tha 20th 3an,, 1995-

CO RAM

Hon'bla Shri B.K.Singh, Member (A)

Hon'ble Smt.Lakshmi Suaminathan, Mambar (3)

All" India Central Gov.arnment
Health Schme Cmployeaa Association(Oelhi)
through its Genl.Sscratary,
Shri Ram Klshan,
C/o K-45, Srinivaspuri,
Naui Oelhi-SS

Shri Ram Klshan
K-.45, Srinivaspuri,
Nau Dalhi.

,» Applicants

(Nona tor tha applicants )

V/s

1, Union of India through its
Sacratary, Ministry of Health & "amily Welfara,
Nirman Bhauan, New Dalhi.

2, Diractor Genaral of Haalth Sarvicas,
through Its Director General,
Nirrnan Bhauan, Neu Delhi.

3, Diractor (CGHS)^
Directorate General of Health Services^
Nirman Bhauan, New Oaihi-11

(Nona for tha respondents ) *** Rsspondents

ORDER(ORAL)

(Hon*hla Shri 3.K. Singh, Membar (a))

This, cas^has bean on board since 10, 1,1995.

Naithar the applicant nor his counsel is present when
\  .

this case has b*a8n called out twice. In the circsjmstcpc-jc I

this OA is dismissed for default and non-^rosecution,

(Lakshmi Swaminathmn) (B.K,Si^ )
Member (3) Member (A)
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